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imbalance in the country has increaser! 
~botif five times in the last tp.r 
years· 

(b) whether recent arreement of 
sQ.pply of .llybrid telephone ex::hange 
e1;c. will not y,riden further this trade 
gap;' and 

-- - . -- -------~.-I .. ~ ~ . , 

. Export 

Import~ • 

Balance of Trade 

The adverse balance in our trade 
with France is likely to go up f<.lrther 
with import of equi ment and machin-
ery for the setting up of an electronic 
switching system facto ry with French 
collabo:r;ation, unless our exports r(lf,is -
ter a proportionate increase. 
~ I ' .. 

(c) It is not pOpsible- to achie ve an 
arithpletic balance in our bilett-eral 
trade with every country. Our im-
ports from France ha ve been increas-
ing because of the l'equiLmerlts of our 
developmental projects for the import 
of ce.rtain sophisticated machinery and 
~uipments which are not mant.ltac-
tured indigenously. At the same 
time our exports to France have £low-
ed down because of various factors 
including recession in the French eco-
nomy and supply constraints in India. 
With a view to increasing our exports 
to France, our marketing efforts are 
bei.t).g intensift.ed. We have also im-
pressed .upon ;the . French the need to 
buy more from India. ConsequenUY 
a Fr~.~cl1 mi~~iQn visited India in .Ian-
uary . 1983 to identify sectors · wh~r! 
France could make purchases from 
India. Follow-up action on the find-
ings of this mission ' is being worked 
out in consu'itation with the French 
.authorttieB. 

(c if th~ r ply to . the above be 
the affirmafi , what m asure af 
proposed to b taken by Governm n't 
to achieve balance in trade? 

THE MINlSTER OF· ST ATE IN TIlE" 
MINISTRY ' OF COMMERCE (SHRI 
MATI RAM DULARI SIN A): (a) 3nd 
(b) The figures of Indo-French trad 
~rom 1978-7~ onwards are given below:. 

(Rup l.'s : r 1'e.) 

17 .15 

2:.;.6. 14· 

49· 9 

1979-80 

14 ·94 

2 0.3 

- 97.4 1 

Panel of Economi ts etc. for Appoint-
ment a Directors of Bank and Puhli 

ector Undertaking 

*297. SHRI K. LAKKAPPA: Will 
the Minister of FINANCE be J)le~seU. 
to state: 

(a) whether Government maintain 
a panel of economists, financial anti 
management consultants, retired bClnk 
executi es and senior officers 1)£ Gov-
rnment chartered accountants and 

professo~s of bussine s mana~ement 
etc. of proven ability. past record and 
performance for appointment as Direc-
tors of banks and other public under-
takings and also for appointment to 
various study groups/advisory com-
mittees, etc; 

(b) if so, the details thereof; 

(c) whether Government are satis-
fied with their performance; 

(d) if not. whether Government are-
considering such a proposal in order 
to draw best possible talent for the 
development of national economy; and 

( ) whether Government are consi-· 
derin· ga proposal to ·aPpoint apex level 
c~mmittees of independent persons ot 
proven ability and record. to; '~nitoJr 
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th "'progress achieved ' by ' various' -sec-
tors of cQuntry's economy and make 
su . estions for improvement? 

'IlHE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT-
AS I RAM RAO): (a) and (b) 
p ~ u~ably the Honourable Member 
i referring t[} the ,proceoure followed 
for a )ointment 01 part-time diredor.~ 

of P I lie enterprises and the nation-
alised banks which is given below: 

,l. ,ub 'ic Enterpr 

Th policy of ~ove:-nme()~ in reg,ard 
to ' the appointment of part-time direc-
to't: : j n public enterprises is to choo e 
P rs.pns of, proven record from indus-
try I I commerce, administration, trade 
uni n and public life, No general 
pa~e~ as such a re maintained for 
th e 3.t)opintme ts as the requircm nts 
woul \·ary. 

:2, aU nali ed bat,lks 

The name~ for selection of part-time 
d.i c ) :'5 are obtained from va rious 
otirre~. Chie( Executive:; of the 

bank .•. elected central Ministries, ex-
pel't bodi s su:h as Agricultural Re-
fin ance and De\;elopment Corporation. 
In tit Lite of Chartered Ac ountant". 
Institute of Cos~s and Work A('I'o Ul~

t a.nt_, Institute::; 0 ~ Management etc" 
variQ " agricuit:..:ral univer~i ties, orga-

• ni~ ti~. s of industry and commcrc~ 

like . the Feder ion of Industries r.nd 
hamb rs of Commerce Of India, the 

All India Mal uf cturers OrganisatiO:l 
etc., the Director Gener~tl (Backwj:u:~l 

Classes are . requested to re~ommend 
su itable names. 

In regard to selection of members 
of Study group/ advisory commit~ees 
this would depend upon the require-
ments of the individual committee~ 

bas on· the purpOse for which they 
are set up, · As such, nD general pan~ 
is. aintained for apQpintment of 

, merobers to such advisory committees:' 
study groups. 

t'O) . and (d) In .regard to part-timE' 
directors 02 C~·":tral Govt. industrial 

and commercial enterprises, GoverD:' 
m ent have retained the power to tei' .. 
minate the apointments. if llecessary. 
~ormally, the tenure of s'Uch p:.lrt-
time Qirectors is one year ano. in some 
cas~s upto tG three years, this system 
gives the government an c!,:)ort l!l"itT 
to assess the contribution of the part ... 
time director and make changes, 
wher reQuired. 

In regard to nationalised banks, the 
appoi ntment o ~ part-t ime directors is 
for n ;; E' ' joel 0; th r e vear~ . These Clp-
t>ointments arc made by Government 
in consultation wi tn l~ ReserVe Bank 
~I In,dia in term of the provisions of 
ClaUSe 3 of the Nationalised Banks 
(Management and Misc. provisions) 
Schemes, 1970 arid 1980. Necessa/oy 
action to remove a .Director can be-
taken if p rformance h as not been 
satisfactory. 

(e) Governrnent cpnstantly mon it() ~' 5 

the pro:rress made b.' the vario 5 seC-
tors of the coutry's economy. Econom1~ 

Administrath'e Reforms Commissio~l 
and the Coun:::il of Economic Advlscrs 
are also some of the bodies which 
study the work :ng of val'!ou~ sectors 
of the economy and suggest 5u:ta tl le 
meClsu res i or impro\'emen . 

Export of sugar on ba i ' of levy 
requisition 

* 298. SHRI SUSHIL BHATTA-
CHARY A : Will the Mini -ler of COM-
ME.RCE be pleas d to state: 

(a) whether the deciSion of Govern_ 
ment to export sugar on the basis of 
levy requisition has been taken to 
boost sugar exports as well as to re-
duce export subsidy; 

(b) if so wHether the exp...t"t subsidy 
will sho,w' any ,perceptible fall when 
international sugar prices are ruling 
far below the domestic levy price; and 

(c). whether it is worthwhile to ex-
pod sugar at the ruling market ·price, 
instead of se~rching fOr other suitable 
export items, to 'the intern otional mar-
ket, which is already glutted By sugar, 




